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IN THE CENIRAL ADMINISTRATIVE TFJBUNAL, JAIPUR BENCH, JAIPUR
Date of order: 23.11.2000

OA No.399/2000 & CP Nc.42/2000

1. Or Prakash S/c Shri Gopi Dhanks r/o Gram Chandsein, Diett.

Tonk.

2. Rati Ram Mali e&/c Shri Radha Kishan r/o_ Gram Chandsain,

Distt. Tonk.
3. Ganpét s/o0 Suwe Lal r/c Gram Chandsain, Diett. Tonk
4. Santi w/o Prem Narain r/o Gram Melpura, Distt. Tonk
5. Shycji s/c Raijbaj r/c Gram Ambapura, Distt. Tenk
6. Menphocli w/o Shri Ladu Regér r/c Grem Ghati, Distt. Tonk
7. Hanuman =/c Shri Gopi Ma]ﬁ r/c villege Chandsain, Distt. Tonk
8. Devkaran /o0 Bhura r/c Village Chandssin, Distt. Tonk
9. Brij Raj e/c Shri Shyoksran Gurjsr r/o Malpura Distt. Tenk
.. Applgcanfs |
‘Versus
1. Unicii cf 1India through the Secretery, | Ministry of
Agriculture, Government of India, New D?lhi.

2. Indian Grass and Fodder Research Institute, Jhanei.

3. Western Regiocnal Reseerch Sub-centre, Avika Nagar, Mslpurs,

T~ Distt. Tenk.

.. Respondents
h Jecsh, ccunsel for the spplicants

pr jar, counsel for the respondents

Hon'ble Mr. Justice B.S.Raikote, Vice Chajrman
Hen'ble Mr. N.P.Nawani, Administrative Member

Order

Per Hon'ble Mr. Justice B.S.Raikote, Vice Chairmen

Theough the metter is listed in the preliminary stage but with

the consent of the parties we have heard it finally.
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2. . The learned counsel for the respondents raised sericus
preliminary cbjections that the present OA is not maintable in view
of tﬁe eerlier OA 113/99 which waé dispcsed of vide crder dated
20.7.2000. He submitted that the present pieadings and the

pleadings in the earlier OA are cne and the same, therefore, the OA

is berred by res-judicata. On the cther hand, the learned counsel

for the applicants submitted that in the esrlier OA vide ordér

dated 20.7.2000, the respondents were directed to censider the
applicants' cacse for conferment of temporary status, if they are

found fit, by computing the period of 240 Jdays service in pursdance

cf the judqment—or “the Apex Court and the instructions 'issued’ by

the Depertment as menticned in Ann.AS. The leerned councel for the
l

applicants contended that instead cf considering the case of the

applicents in terms of para 8'of the crder, they have passed the

present cryptic crder stating that in view of the directions of

this Tribunal, services of the applicants are terminated. This

order dated 25th Mugust, 2000 did net direct the terminstion of the’

epplicants. The learned ccunsel for the applicents also submitted

that the applicants have also filed e Ccntempt Petition for

discbedience cf the order of this Tribunal deted 20.7.2000 in OA

Nec.113/99. Thereforé, the principles of res-judiceta would nct

o= .2pply to the facte of this cacse.
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20.7.2000 in OA No. 113/99, we find that this Tribunsl directed the
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;?ﬁ e Jearned ccunsel on bkoth sides brougnt to cur notice the
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pﬁgfocumentq filed in the case.
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respendents as follows:-

""i) to ccnsider the zpprlicants for conferment cf temporary

From the reading of the order of this Tribunal dated
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,,they had nc intention to discbey the corder of this Trikunal. By
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status, if they fcund fit, by computing the pericd of 240

days service in pursuaﬁce ef the judgment of Hon'E]e the Aeex

Court, as referred sbove, and the instructioﬁs iesved by the

-departmentnas-mentioned in Annexure A/Qr

ij) ' The respondents are alsc directed to consider the

applicante for regularisstion, in case they are found fit end

subject tc the availability of poste.”

Frem this it fcllows that the Department wes reduired te
consider, the cese of the eapplicants by computing the pericd cf 240
days of service for the purpose cf conferring temperary status tc
them, id the light of the judgment of the Supreme Court and aleo in
the light of the Depertment's letter vide Ann.A9. From reading of

Anri.Al, the impugned crder, we find that the Department has nct

app11ed its mind sc as to consider the cese cf the appllcant= for -

ccnferment of tempcrary status. Instead of that, they have passed a
cryptic crder termlnatlng services of the applicants stating thet
this bas keen done 2= Cirected by thie Tribunal. This Tr:buna] hae

not directed the respcndents to terminate the services of the

, applicant vide order cated 20.7.2000. This Tribunal simply directed

tc congider the afpljcants' cese fer ceonferment cof temporary

status, if they ere found fit, by computing 240 Jdeys in pursuance
of the ‘judgment of the Apex Court. Therefcrs, this crder has been
paesed withcut complying with the directions iszued by this

TTibunai vide order dated 20.7.2000. Prime-facie it may smount to
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co \empt for not obey:ng the Jdirections of this Tribunal. The
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learned coungel fcr the respendents submits that perheps under the
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mictaken .. belief the respondents had pessed this crder and

zccepting the plea put on behalf cf the respondents, we think nct

to initiate contempt prcceedings against the respondents con this

count. At any rate, we are of the cpinion that the impugned crder.

i !
deted 25th August, 2000 is liasble tc be guashed being just centrary
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to the directions issued by this Tribunal  in OA Nc. 113/99 vide

crder dated 20th July, 2000. Hence we pese the order as under:-

"Applicaticn is allowed. The impugned order dsted 25th
August, 2000 is hereby quashed. Meanwhile the respondente
shall comply with the directicns cf this Tribunal issuéd in
OR No. 113/99 vide corder dated 20.7.2000 within a period of
twe months from today. The applicants are entitled to be
continued till their case is considered as per the directions
issued by this Tribunal vide crder 20.7.2000. This crder alsoc
dispose of the separate Ccntempt Petiticn filed by  the

applicants in CP No. 42/2000. No. costs.
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